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3ee/ ORDER
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Present appeal came to be presented on 07.06.2024 challenging the
order dated 10™ April, 2024 passed by learned CIT(A), as regards the
assessment order relating to the Assessment Year 2017-18.

2. Vide assessment order dated 31.12.2019, the Assessing Officer
assessed total income of the assessee-appellant company at Rs.

46,95,590/- for the said assessment order 2017-18, by making two
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additions u/s 69A i.e. of Rs. 42,75,500/- and Rs. 2,00,000/-, as the

assessee was found to have not explained said amounts.

3. Feelings aggrieved by the assessment order, the assessee
challenged the same by way of an appeal learned CIT(A). Vide impugned
order, Learned CIT(A) partly allowed the appeal by upholding the
assessment order, as regards the first mentioned addition, only to the
extent of Rs. 17,75,500/-, and sustaining the 2" addition of Rs. 2,00,000/-,
amount having been found to be unaccounted and source of said payments

also having remained unexplained.

4.  Feeling aggrieved by the impugned order, the assessee is before this

Appellate Tribunal.

5.  When the appeal is pending for hearing, an application has been filed
on behalf of the appellant, through Counsel Sh. Dinesh Kumar, Advocate.
Application came to be presented before the Registry on 27.11.2024 with
the prayer for withdrawal of this appeal with the liberty to get the same
revived in case the appellant does not find favour under Vivad Se Vishwas

Scheme, 2024.
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6. In the application, it has been alleged that requisite application having
been filed by the appellant in Form-01 under the Vivid Se Vishwas
Scheme, 2024, the appellant has received certificate dated 14.11.2024 in
Form No. 2, u/s 92(1) of the said scheme from the Designated Authority .

7. Learned Counsel for the appellant has submitted that in order to avail
of benefit of said Scheme, appellant is required to withdraw this appeal, as
required u/s 91(3) of the said scheme, and as such, the appellant be
permitted to withdraw the appeal.

8. Learned DR has no objection to the allowing of the prayer of the
appellant for withdrawal of the appeal while granting liberty for its revival as
per law.

9. For the reasons given in the application and in view of the
submissions put forth, since withdrawal of the appeal is stated to be one of
the essential requirements to avail of the benefit of said Scheme of 2024, in
the interest of justice, this appeal is hereby dismissed as having been
withdrawn. However, it is made clear that in case no settlement is arrived at
under the Scheme, 2024, appellant shall be at liberty to get this appeal

revived, on filing of application, in accordance with law.
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File be consigned to the record room after the needful is done by the
office.

Order pronounced in the open court on 28/11/2024.
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